Misec. IMJ No. 33/20
M /s Puri Travels va Phoolchand Yadav (now deceased)

28.09.2020
Present: None for the workman.

Sh. Deepanshu Gaba, proxy AR
for the management /4 P? "“C"“‘J N

The matter is fixed for today for filing of the copy
of the award and also for consideration on the application, filed by
the applicant/management Under Order IX Rule 13 of CPC. In the
meantime, the Id. AR for the applicant/management had filed the
downloaded copy of award dated 10.01.2019, passed by the
predecessor of this court and submitted that certified copy of the

said award has already been applied by the applicant/ i ek o -

File of the case is requisitioned from the Judicial s
Record Room, Dwarka Courts, New Delhlf]'%f’ g magt ot '7 ‘me-»

Accordingly, the matter stands adjourned for

consideration on the said application on 13.10.2020.

Ahimad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uploading™ on the official
website of Delhi District Court.

(PAWAN IAR MATTO)
l'llLblI)lN(- OFFICER:LABOUR COURT-IX
VUL -lluldJE AVENUE COURTS,NEW DELIII
28.09.2020

il -.!



Deenanath Sharma va M/« A.K. Lumbers Pvt Lid.

28.09.2020

Present: Workman with Sh. Ajit Kumar Singh, AR for the
workman through video conference. .
Sh. O. P.Tiwari, AR for the management through

video conference.

The matter was earlier referred to the Lok Adalat,
but, the matter could not be settled in the Lok Adalat. Today, both
the Id. ARs for the parties have appearred through video conference
and submitted that the issues may be framed and the matter may be
fixed for evidence of the workman.

Since, the pleadings of the parties have already
been completed, so, from the pleadings of the parties, following

issues arose and are being framed:-

(1) Whether the claimant had
worked with the management since
01.02.1989 ull 235.03.2017 or
claimant worked with the
management for 210 days
continuously prior to the alleged
termination of his services on dt.

25.03.2017 ? OPW

(2) Whether the services of
the clnimant have been terminated
illegally and/or wunjustifiably by
the Management? OPW

3 Whether the claimant had
abandoned the job by way of
conitd.
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absenting from dutics w.e. b
23.03.2017? OFPM.

1) Reliel.

No other issues arises or pressed upon by any of

the parties.

In view of huge pendency of cases in this court,
the matter stands adjourned for evidence of workman on
10.09.2021. Workman is directed to file affidavit(s) of all the
witness(es) in the court at least one week prior to next date of
hearing and supply copy thereof to the management or its AR in the

similar fashion.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.

(PAWANKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII

28.09.2020



Mise.IDJ No.
Ram Pravesh Roi v M /s Kumar Food Indusiries

28.09.2020

Present: Ms. Nandita Abrol, AR for the management.

The photocopy of application under Order IX
Rule 13 of CPC along with the case file bearing File of LIR no.
3145/17 and copy of order passed in transfer petition no. 01/20,
passed by the Ld. Principal District & Session sJudge -cum- CBI,
Rouse Avenue District Court received by Ahlmad of this court, who
has told that he has received the file from the Reader of Sh.
Ramesh Kumar-ll, Id. POLC, Rouse Avenue District Court, New
Delhi at 3:00 PM in furtherance of the order dated 25.09.2020
passed by Id. Principal District & Sessions, Rouse Avenue Courts,
New Delhi. Ahimad has put up this filed before this court through
Video Conference at 3:30 PM. The application Under Order IX Rule

13 of CPC be checked and registered.

Heard Id. AR for the management. Perused the

record.
Issue notices of the application Under Order IX

Rule 13 of CPC to both the opposit parties on filing of e.mail

addresses, mobile phone numbers, registered covers ADs,

complete address of oppposite party no.1 and complete sets of

ments within 02 days from today. The notices to the workman

docu
be issued through whatsapp and

and his AR are also ordered to

email address, which are returnable on 20.10.2020.

contd.
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Ahlmad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uplogding on the official
website of Delhi District Court.

(PAWAN KIU'MAR MATTO)
PRESIDING OFFICEN:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI

28.09.2020



Mine.10J No.
Satish Sharma vo M/s Kumar Food Indusiries

28.09.2020

Present: Ms. Nandita Abrol, AR for the management.

The photocopy of application under Order IX
Rule 13 of CPC along with the case file bearing File of LIR no.
3446/17 and copy of order passed in transfer petition no. 01/20,
passed by the Ld. Principal District & Session sJudge -cum- CBI,
Rouse Avenue District Court received by Ahimad of this court, who
has told that he has received the file from the Reader of Sh.
Ramesh Kumar-ll, Id. POLC, Rouse Avenue District Court, New
Delhi at 3:00 PM in furtherance of the order dated 25.09.2020
passed by Id. Principal District & Sessions, Rouse Avenue Courts,
New Delhi. Ahlmad has put up this filed before this court through
Video Conference at 3:30 PM. The application Under Order IX Rule

13 of CPC be checked and registered.
Heard Id. AR for the management. Perused the

record.
Issue notices of the application Under Order 1X

Rule 13 of CPC to both the opposit parties on filing of e.mail

addresses, mobile phone numbers, registered covers ADs,

complete address of oppposite party no.1 and complete sets of
documents within 02 days from today. The notices to the workman
and his AR are also ordered to be issued through whatsapp and

email address, which are returnable on 20.10.2020.

contd.



.

Ahlmad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for upload

R’ MATTO)

(PAWAN KTTMA
PRESIDING OFFICER:LABOUR COURT-I1X
ROUSE AVENUE COURTS.NEW DELHI
28$.09.2020

website of Delhi District Count.
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—_— yUdgnnr ve M /s Kumar Food Industries
28.09.2020

Present: Ms. Nandita Abrol, AR for the management

The photocopy of application under Order IX

Rule 13 of CPC along with the case file bearing File of LIR no

3447/17 and copy of order passed in transfer petition no. 01/20

d by the Ld. Principal District & Session sJudge -cum- CBI

passe
this court, who

Rouse Avenue District Court received by Ahlmad of
has told that he has received the file from the Reader of Sh.
Ramesh Kumar-Il, Id. POLC, Rouse Avenue District Court, New
Delhi at 3:00 PM in furtherance of the order dated 25.09.2020
passed by Id. Principal District & gessions, Rouse Avenue Courts,
New Delhi. Ahimad has put up this filed before this court through
Video Conference at 3:30 PM. The application Under Order IX Rule

13 of CPC be checked and registered.

Heard Id. AR for the management. Perused the

record.
Issue notices of the application Under Order IX
Rule 13 of CPC to both the opposit parties on filing of e.mail
rs ADs,

registered COVE

addresses, mobile phone numbers,
complete sets of

complete address of oppposite party no.1 and

02 days from today. The notices t
gh whatsapp and

documents within o the workman
and his AR are also ordered to be issued throu

email address, which are returnable on 20.10.2020.

contd.
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Ahlmad of this Court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uplo

ing on the official
website of Delhi District Court.

(PAWAN KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI

28.09.2020




Misc.IDJ No.
Yogendra Sharma vw M/s Kumar Food Indusiries

28.09.2020

Present: Ms. Nandita Abrol, AR for the management,

The photocopy of application under Order IX
Rule 13 of CPC along with the case file bearing File of LIR no.
3148/17 and copy of order passed in transfer petition no. 01/20,
passed by the Ld. Principal District & Session sJudge -cum- CBI,
Rouse Avenue District Court received by Ahlmad of this court, who
has told that he has received the file from the Reader of Sh.
Ramesh Kumar-ll, Id. POLC, Rouse Avenue District Court, New
Delhi at 3:00 PM in furtherance of the order dated 25.09.2020
passed by Id. Principal District & Sessions, Rouse Avenue Courts,
New Delhi. Ahimad has put up this filed before this court through
Video Conference at 3:30 PM. The application Under Order IX Rule

13 of CPC be checked and registered.
Heard Id. AR for the management. Perused the

record.

Issue notices of the application Under Order 1X
Rule 13 of CPC to both the opposit parties on filing of e.mail
addresses, mobile phone numbers, registered covers ADs,
complete address of oppposite party no.1 and complete sets of
documents within 02 days from today. The notices to the workman
and his AR are also ordered to be issued through whatsapp and

email address, which are returnable on 20.10.2020.

contd.
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Ahlmad of this court s directed to send the copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploading™ on the official
website of Delhi District Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LAROUR COURT-IX

ROUSE AVENUE COURTS.NEW DELILI
28.09.2020



Mine.DJ Nao. )
Haj Kumar vy M/ Kumar Food Industries

28.09.2020

Present; Ms. Nandita Abrol, AR for the management.

The photocopy of application under Order ) 4

Rouse Avenye District Court received by Ahlmad of this court, who

has told that he has received the file from the Reader of Sh.
Ramesh Kumar—l‘l, Id. POLC, Rouse Avenue District Court, New
Delhi at 3:00 PM in furtherance of the order dated 25.09.2020

Heard I1d, AR for the Management. Perused the
record,

Issue notices of the applicatio
Rule 13 of CPC to both the opposit

addresses, mobile phone Numbers,

n Under Order |X
parties on filing of e.mail

registered Covers ADs,

Complete address of oppposite Party no.1 and Complete sets of
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Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for

uploading on the official
website of Delhi District Court.

(PAWAN KUNMAR MATTO)
PHESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELNI

28.09.2020



LCA No. 131 3/19

I l

28.09.2020

Present: None for the workman.

Sh. Nitin Desodiya, AR for the management.

The matter is fixed for today for framing of

issues, but, today, no one has appeared on behalf of the workman
through video conference.

Accordingly, the matter stands adjourned for
framing of issues on 19.10.2020.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.
11&\\\’.\4!!11’1 MATTO)

PRESIDING OF FICER:LAROUR COUNT-1X
ROUSE AVENUE COURTS.NEW DELIL
2$.09.2020




Ms.G '
yan Mitra, Proxy AR for the workman,
None for the Management.

The Matter j
e S fixed for today f
©Xamination of the workman y for cross

Today, no one has appeared on behalf of the
Management through video conference.

Ld. AR for the workman has submitted that
workman is desirous to summon some witnesses and she will file an
application for summoning of the witnesses and she will also send

letter of authority on behalf of the workman today itself.

Accordingly, the matter stands adjourned for

cross examination of the workman on 01.06.2021. Workman is
directed to file the affidavits of all the witnesses in the court one

week prior to the next date of hearing and supply advance copies

thereof to the management or its AR in similar manner.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of DnSthct Court, Rouse

Avenue Court Complex, New Delhi for uploadmg on the official

website of Delhi District Court. W

(PAWAN KUMAR MATTO)
PRESIDING OI'FICER:LABOUR COURT-1X
ROUSE AVENUE COURTS,NEW DELHI
28.09.2020



LIR No. 2910/17
Rajnish Kumay ve Punig

li‘.lhri'-j.t(...u I"'I‘. I.llll. Chl‘.n‘ifﬂlﬂ ."'t L‘d

/ E!nlnrg

28.09.2020
Pr :
esent; None for the parties,
The matter s f '
. xed for today for evidence of the

Today, no one has appeared on behalf of any of

the parties through video conference.

Accordingly, in view of huge pendency of the
cases in this count, the matter stands adjourned for evidence of the
workman on 03.09.2021. Workman is directed to file the affidavits
of all the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or
its AR in similar manner.
Ahlmad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for up\oacﬁr:; Jon the official

website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENVE COURTS,NEW DELNL
28.09.2020



28.09.202¢
Pres
ent None for the workman,
Sh Ravyi Mishra, AR for the Management
The matter is fixed f
or tod '
oo Qday for evidence of the

Today, no one has appeareq on behalf of the
workman through video conference

In view of huge Pendency of the cases in this
court, the matter stands adjourned for evidence of the workman on
09.09.2021. Workman is directed to file the affidavits of all the
witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the management or its AR in

similar manner.
Ahlmad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploading’ on the official

e /
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELI
28.09.2020

website of Delhi District Court.



LIR No. 8120/16
Sh. Nacem Khan vs M /s KIC Food Produet Pvi Lid.

28.09.2020
Present: None for the workman.
None for the management,
The matter is fixed for evidence of the
Management.

Today, no one has appeared on behalf of any of
the parties through video conference

— o In 'f-riew of huge Eendency of cases in this court,
) adjourned for evidence of the management on
22.07.2021. Management is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and
Supply advance copies thereof to the workman or his AR in similar
manner.

Ahimad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uploa ing Jon the official

website of Delhi District Court.
g b
|
(PAWAN K MAR MATTO)

PRESIDING OFF I(fl*]ll:l,i\lllil"lt (‘,ll‘l?T-I:(
ROUSE AVENUE COURTS,NEW DELI

2$.09.2020



LiRt No. 197/17 nd lﬂlm-.trirnls

Jai Kumar Prand

ey vs M/8 Deee

28 09.2020

Present. None for the workman.

Sh. Maneesh Gumber, AR for the management.

The matter is fixed for consideration on the

application, filed by the workman for seeking amendment in the

claim.

Today, no one has appeared on behalf of

workman through video conference

Accordingly, the matter stands adjourned for the

purpose fixed on 29.10.2020.

Ahimad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.

S

u-fuu-m(umnll MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELII
28.09.2020
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LIk No. 199/17
Amit Kumoar Pandey ve M /s Decent Eleetricals

28.09.2020
Present: None for the workman.

Sh. Maneesh Gumber, AR for the management.

The matter is fixed for consideration on the

application, filed by the workman for seeking amendment in the
claim.

Today, no one has appeared on behalf of
workman through video conference

Accordingly, the matter stands adjourned for the
purpose fixed on 29.10.2020.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District-Court, Rouse
Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELI
28.09.2020
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LID No. 387/19

Sandeep Nakaj vy The Associated Press

28.09.2020
Present: Sh.Vaibhay Dang, AR for the workman.
Sh. Anupam Sinha, AR for the Management
The matter is fixed for hearing further fingy
arguments.

Part arguments heard. | d. ARs for the parties
Seek adjournment.

Accordingly,

the matter stands adjourned for
hearing further final arguments o

n135.10.2020.

Ahlmad of this court

is directed to send the copy
of this order to the concerned

official of D_isrgjct Court, Rouse
Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.

(PAWAN KUMAR MATTO) -
PRESIDING “Wlm“:LM}“!“-“:;‘:,13‘1;“
LOUSE AVENUE COURTS.NEW DE

wor 23.09.2020



LIR No. 867/18
Rallt%hlr Singh Chhikara (Since deceased through LRs) vs. M/s The HT
Media Ltd.

28.09.2020

Present: None for the LRs of the deceased workman.
Ms. Raavi Birbal, AR for the management.

The matter is fixed for today for order on the application under

Section 151 of CPC filed by the management.
Vide my separate detailed award of even date, said application

of the management is allowed. Additional issues have been framed as

prayed by the management and clerical error in the issue no.2 is also

rectified.
Matter stands adjourned for the date already fixed 1.e.

02.03.2021 for evidence of the LRs of the deceased workman. The LRs of

the deceased workman are directed to file affidavits of all the witnesses in

the court one week prior to the next date of hearing and supply advance

copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

@ on the official

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
28.09.2020

concerned official of District Court, RADC for upl

website of the District Court.




LIR No. 867/18

Randhir Sin ;
sh Chhik: i
Media Ltd. gh Chhikara (Since deceased through LRs) vs. M/s The HT

28.09.2020

Order on the application under Section 151 of CPC

This order of mine, I will dispose off an application filed by the

management under Section 151 of CPC, vide which management

sought to frame additional issues.

I have heard the Ld. Authorized Representatives for both the

parties.

The Ld. AR for the management has submitted that the Ld.
Predecessor of this court was pleased to frame issues in the present
matter on dated 07.03.2019 and submitted that at the time of framing
of the issues regarding the preliminary objections taken by the
management in para I, [X and XII could not be framed and
submitted that in para 1II of preliminary objection, the management
has pleaded that the ingredients of Industrial Disputes are not there in
the present case, therefore, the proceedings are without jurisdiction,
ara No. 1X of preliminary objection of the writien statement, the

d that the claimant had retircd and he had
proached to the

inp
management has pleade
taken all the dues, as per his satisfaction and he has ap
ntion and with the ulterior motive and in

court with the malafide inte
f the written statement, the

para no. XII of preliminary objection 0
taken the plea that the present claim of the claim
tted that since, additional

ant

management has
is barred by Law of Limitation and submi
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ISSues Sought be frameq by the Managemen argge from the Pleading
Of the Management ang e Prejudice will pe Caused to the LRy of the
deceaseqd workman, there fore, an additiong] iSsues regarding the pleas
taken by (he Mmanagement ip Para no. I, IX ang XII of the
preliminary objections of (he Writlen statemen may be framed, as the
case is at the injtjal Stage, where the evidence of the LRs of deceased

workman are Yet to be recorded,

On the other hand, the L4, Authorized Representative for the
LRs of the deceased workman (who is also one of the LRs of the
deceased workman) has submitted that the management has filed the
application for secking framing of additional issue by way of moving
an application under Section 151 of CPC and submitted that the
Provision of Section 151 of CPC cannot be allowed to be invoked for

framing additional issues. She has also submitted that this application

has been moved by the management in order to cause unnecessary

delay in the proceedings of the present matter and submitied that Ld.

Predecessor of this court had already framed the issues vide his order

dated 07.03.2019, so, no additional issue can be framed, at this stage

and prayed for dismissal of the application under consideration.

[ have given thoughtful consideration Lo the submissions made

by the Ld. Authorized Representatives of the parties and perused the

record,

The perusal of the record reveals that the [d, Predecessor of
this court was Pleased to frame the Issues in the present matter vide

order dated 07.03.2019 and thereafier, the matter was fixed for the
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the p Titten bta[ement. Since the Ay -
Pleas jy S wrig N statemep, eyt oy n

claim of the
Workman g barred by (he l: imi

of issues_, the [d. Prede

Since, it is settled principle of law that a Person, who asserts
the facts, he has Lo prove the same assertions and in the case in hand,

the management has taken the preliminary objections iy i's written

statement, thus, additional issues are sought to be framed, arose from
the pleadings of the Management and if the additional issues sought
to be framed by the Management regarding the preliminary

objections no. III, IX and XII, are framed, no prejudice is going to be



e

Even otherwise, the
ng the assertions made by the Management in i’y

Writlen statement wij| remain on the managemen,

The Ld. Authorize
Wworkman (wheo

submitted

d Representative for the LRs of the deccased

is also one of the LR%f the deceased workman) has

the management
application under Section 15] of CPC,
dismisse

that since, has filed the present

0, the same may be

I' Section 151 of CPC
nt power to the Civil Court and it

10 nullify the other provisions of law. But, i is
law that the

d. No doubt that the provision o
provides inhere cannot be invoked
settled principle of

nomenclature is noy relevant, even otherwise,

this is a
Labour Court and only

for the reason that the management has filed
the present application under Section 151 of CPC

, 1t cannot be
thrown away. Therefore, this

court does not find any force in the

submissions made by the Id. Authorized Representative for the LRs

of the deceased workman, Since, the additional issues sought to be

framed by the management arose from the pleadings of the

management, so, the application filed by the management for framing

additional issues regarding the preliminary objections taken by the
management in para No. I11, IX and XI1 stand allowed and additional
1ssues regarding the preliminary objections in para no. 111, 1X and XTI
are been framed. since, this court has observed that at the time of
framing of issue no. (ii) on dated 07.03.2019, some clerical mistake
crept and the name of the Industrial Dispute Act is mentioned in
place of Working Journalists & Other Newspaper Employees

(Conditions of Services) Miscellaneous Provisions Act, 1955. So, the

same 1s clerical mistake in the issue No. (ii) is also rectified. All the



(1) Whether claimant is not an employee under the Working Journalist

and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 19559 (OPM)
(i)Whether the claim of the claimant is not maintainable U/s 17(2) of
the Working Journalist and Other Newspaper Employees (Conditions
of Service) and Miscellaneous Provisions Act, 19559 (OPM)
(iif) Whether the reference of instant dispute of claimant is bad and
without Jurisdiction, as claimed by the management in the
preliminary objection no. V of jts written statement, if so, its effect?
(OPM)
(iv) Whether the instant claim filed by the claimant is beyond the
Jurisdiction of this court, as claimed by the management in the
preliminary objection no. VI of its written statement? (OPM)
(v) Whether the instant claim is an individual dispute and not an
Industrial Dispute in the absence of proper espousal? (OPM)
(vi) Whether the claimant has already enjoyed the benefits of a CIE,
if so, its effect? (OPM)
(vii) As per terms of reference. (OPW)

(viii) Whether the claimant is entitled for the relief claimed in the

petition? (OPW)

Additional issues:

(ix) Whether the ingredients of Industrial Disputes are not there n the
present case? (OPM)

(x) Whether the claimant has approached to the court with malafide
x -
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intention and with ulterior motive? (OPM)

(xi) Whether the claim of the claimant is barred by law of limitatio
(OPM)

(xi1) Relief.

10, In the abovesaid terms, application filed by the management

stands disposed off,

{8 Matter stands adjourned for the date already fixed i.e.
02.03.2021 for evidence of the LRs of the deceased workman. The
LRs of the deceased workman are directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the managem

nt or it’'s AR in

similar manner. A

(PAWAN KU@#R"MA’I"I‘O}
Presiding Ofticer Labour Court-IX
Rouse Avenue Courts/New Delhi
28.09.2020



